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( i v )  INDEFINITE STRIKE BY M AH A-
r a j b b t r a  g o v e r n m e n t  e m p l o y e e s

SHRI VAYALAR RAVI (Chirayin- 
kil): Sir, I may be permitted to raise 
the following urgent matter under 
rule 377:—

The employees of the Maharash-
tra Government are on an indefinite

strike since the last three days. The 
Maharashtra Government is paying 
about Rs. 500 crores, out of their 
total revenue of Rs. 1,300 crores, to 
the employees. Moreover, the State 
Government extended the financial 
assistance beyond the recommends* 
tion of the Bhole Commission. It 
m ay not have satisfied the em-
ployees and their leaders.

It may be w orthw hile to mention 
that all the State Governm ents are 
in financial difficulties and their 
total claim  amounts to  Rs. 1,000 
crores— for assistance from  the 
Central Governm ent. It is the pri-
m ary duty o f  the Central G overn -
ment to regulate and control the 
financial matters o f  the country and 
also give the State/guidelines on 
these. In the present system o f  
m oney matters, incom e and distri- 
tribution. the State Governm ents 
are heavily leaning on the Central 
Government. So, it is the prim ary 
duty o f the Central G overnm ent to 
extend all assistance and help to the 
State Governm ents to maintain 
stability in financial matters.

The strike o f the Maharashtra 
Governm ent em ployees w ill make a 
heavy com mitm ent on the State G o-
vernment, and it is im possible for 
the State Governm ent to meet this 
financial responsibility without the 
assistance o f the Central G nverr* 
ment. Surprisingly enough, an 
Union Minister is instigating the 
em ployees to go on with the strike 
with an u lterior political m otive to 
topple the Congress G overnm ent 
there. It is reported that this Cen-
tral Minister has given an assur-
ance to the strike leaders that the 
Centre w ill help them to  carry on 
with their agitation against the 
State Governm ent. A  representa-
tive o f  the Confederation met the 
M inister and got this assurance. 
In this background it is w orthw hile 
to rem em ber that the Chief M inis-
ter, Mr. Vasant Dada Patil, said 
yesterday that “ the strike has been 
tim ed to  begin from  14th D eceit*  
ber because the strike leaders feel



SVW that, by  39th Decem ber, the 
< Centre w ould  dismiss his M inistry 

and oorae to terms w ith the strik-
ers” . The action oi this Central 
Minister is against the Constitu-
tional propriety and is a naked in -
tervention into the affairs 0I the 
State. The instigation by the Cen-
tral Minister is politically m oti-
vated and it can only help to w or-
sen the Centre-State relations. . . .

MR. DEPU TY-SPEAK ER; It is 
only an alleged interference.

AN HON. MEMBER: It is a w ild
allegation.

SHRI V A Y  A LA R  R A VI: It may be 
worthw hile to recall the unwanted 
utterances o f the Union Minister Shri 
G eorge Fernandes, against the State 
Governm ent while he was visiting 
certain States like Assam and Andhra 
Pradesh. It is necessary that the 
Union Ministers must function within 
the fram ework of the Constitution 
and they should not indulge into such 
activities which w ill harm the in-
terest of the nation. I would request 
the Prim e Minister to take note o f the 
activities of his Ministers and control 
them so that they function within the 
fram ework of the Constitution.

It was said that it was a w ild  alle-
gation. It may be a w ild allegation, 
but it is a fact.
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SUPREME COURT (NUMBER OF 
JUDGES) AMENDMENT BILL

THE MINISTER OF LAW , JUS-
TICE AND COM PANY AFFAIRS 
(SHRI SHANTI B H U SH AN ): I beg 

to move: •

“ That the Bill further to amend 
the Supreme Court (Num ber o f 
Judges) Act, 1956, be taken into 
consideration” .

Sir, the B ill is a very simple one. 
As the hon. Members are aware, the 
Constitution contains a provision 
which limits the num ber o f judflet 
w hich can be appointed to the 
Supreme Court, but it contains an 
enabling provision that until the 
Parliament by law otherwise provides, 
with the result that the Parliam ent 
has the pow er to authorise the 
appointment o f judges even in excess 
o f the num ber which has been laid 
down in the Constitution. It is be-
cause of this that earlieri also the 
Parliament has authorised the a p p o in t -
ment o f judges to the extent o f  13 
judges in addition to the Chief 
Justice. That was the existing pro-
vision.

25, 1899 (SAKA) (Number of j i g
Judges) Arndt. Bill

A s the hon. Members are aware, 
the arrears and delay o f administra-
tion o f justice have assumed alarm-
ing proportions all over the country 
including in the Suprem e Court also. 
As I had occasions to say earlier, 
while the pendency o f cases in the 
Supreme Court in 1962 was 1700 and 
odd cases, this figure has gone up t o  
14,700 and odd cases pending in the 
Supreme Court on 30th April, 1977.

W hile other measures are being 
considered and discussions are going 
on in various forums, various semi-
nars and symposiums are taking p lace 
in the country, the m em bers o f the 
Bar Associations and Bar Council o f  
India are applying their mind to thia 
problem  o f delayed justice. As the 
entire House is aware, the backdrop 
of dem ocracy is the rule o f law and 
the ri»ie o f law requires not m erely 
that a person should have a right to  
go to \ court o f law for  enforcem ent 
o f his legal rights, but it is also neces-
sary *.hat not only he has an o p -
portunity to go to a court o f law, but 
he m i'it get the result from  the court 
of law  also with in a reasonable time. 
Unless the court is able to enforce his 
legal rights within the reasonable

•Moved with the recom m endation o f the President.


